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[Shri Altekar]

Committee on Private Members'
Bills and Resolutions presented
to the House on the 6th  April,
1955.”

This is in connection with the
allotment of time for the resolutions
that are to be discussed today and
the proposal is for the allotment of
two hours for each of these resolu-
tions. I commend the Report for the
acceptance of this House.

Mr. Chairman: The motion is:

“That this House agrees with
the Twenty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 6th April,
1955.”

The motion was adopted.

RESOLUTION RE POLITICAL
PENSIONS

Dr. Ram Subhag Singh (Shahabad
South): I beg to move:

“This House is of opinion that
all political pensions granted
under the British regime in India
as rewards for services rendered
to the British be forthwith ter-
minated.”

I think that there should not be any
controversy on thiz resolution be-
cause this is in regard to pensions to
those persons who had rendered very
faithful service to the British Govern-
ment. In other words, it is in re:
gard to those who had acted as
traitors to this country. I think it
should not have been put to my lot
to move this resolution. In my opin-
ion, this resolution should have been
moved by the Government and mov-
ed long ago. It should have been
moved immediately after the achieve-
ment of freedom, tnat is in August
1947.

It does not matter what tie
amount involved is or what amount
of money is given as politicél pension
to the pensioners now. But it does
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matter why any amount of money
is given to them as political pensior
now. Because, these people and
those who got these pensions, either
they or their forefathers had acted
as traitors to this country. I do not
want to say anything against anybody
which may be personal. I do not wan!
to say any thing even against the Eng-
lishmen because they have now gone
from here for ever. But, I do not
intend to hide any facts and the facts
are that in order to perpetuate or
establish their rule, the Englishmen
had tried to create Quislings and
traitors in India by giving grants
of land, rewards and pensions etc
In that way they created hoardes of
persons in all the provinces of India
and the- persons who own very big
landed property got those lands from
the Government of India at that time
as grants. They gotthem either from
the Ea:t India Company or the
successor government of the East
India Company. By that policy of
granting lands and pension, “he
British Government and the East
India Company, created Quislings in
the people, who acted as such and
encouraged the Indians most of whom
were practically rulers or who be-
longed to the ruling family or some of
whom were in big posts etc. In that
way, they encouraged the establich-
ment of British rule in thig country.

Anybody who was inclined at that
time to think in terms of freedom or
independence was practically annihi-
lated by those Quislings or the East
India Company or the Government of
India of the time. By this means, those
who tried to keep this country free
or who tried to maintain their inde-
pendence or the independence of this
country were destroyed through the
agency of these Quislings who are at
present getting persions from the
Government of India.

I think it ¥s an insult to the nation
that this independent Government of
ours, this popular Government of
ours, which has got the 100 per cent
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support of the people should give
any quarter to the persons who had
betrayed this country either in 1757
or 1857 or even during the national
movements in this 20th  century—I
mean the Bengal Agitation of 1905
or the Gandhian movements of 1920,
30 and 1942. Whoever helped the
British Government in eastablishment
of British rule or whoever helped in
annihilating those who were fighting
for freedom or who helped in getting
persons arrested or prosecuted or
hanged, I think, they are all traitors.
Whether they are living or dead or
whether they are in the Government
of India or in the State Governments
—some of them are still in service in
government, those who had acted as
traitors in 1942....

Shri S. N. Das (Darbhanga Cen-
tral): What do you suggest for those
who are still in service of the Gov-
ernment?

Dr. Ram Subhag Singh: I have al-
ready suggested in the resolution that
the pensions should be withheld or
withdrawn. They should not be
given any quarter. I think my friend
was not here the other day and he
was busy in his enquiry when it was
disclosed on the floor of this House
that a very high official of the De-
fence Ministry after resigning his
job here and after getting his whole
pension commuted into a big lump
sum amount went to Pakistan and
accepted service there. I do not know
how many such persons are still in
service and if there is anybody he
should be thrown out. I do say that
that fellow must be dealt with as a
traitor should be dealt with.

Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Distt.—
East): Does it come within the four
corners of the Resolution?

Dr. Ram Subhag Singh: The Chair
can rule it out if it is irrelevent.

Now, I come to the other point.
Anybody who has rendered any ser-
vices to the British Government
directly or indirectly for establishing
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the British rule over this country and
getting the people participating in
the Independence movement annihi-
lated, #s a traitor to the country—
whether he may be Aga Khan, Mir
Jafar or anybody—who is getting pen-
sion from the Government of India
at present. Their descendants or
their fore-fathers were traitors. I
say that all these pensions which are
being paid from month to month
should be forthwith terminated. I
am referring to the 1857 movement. I
am quoting an instance. At the time
»f the Independence movement in
1857, the movement was led in Bihar
and the eastern portion of UP. by
Babu Kaur Singh of Bihar, who was
a man of means at that time. He
practically annihiliated the  British
on all the fronts—at four, five or six
places—but after his death. his whole
property was distributed among those
persons who had helped the British
Government at that time. Not only
that. his houses were demolished.
Even the temple where he used to
worship—it is said—wherefrom he
got inspiration—was demolished and
another structure raised at that place
with a view to terrorising the people
so that they may not go there. The
little portion of his house and his
compound, which is even at present
in existence, is also owned by a
stranger. Any admirer of Kuar
Singh is not free to say that this is
his house or that this is his com-
pound. The admirers are not free
to transform them into a memorial
for Babu Kuar Singh. They are all
enjoying his property; they are all
getting pension and other things, This
is contrary to our conception, con
trary to the conception of our nationsal
government.

The strange thing is that there are
about 188 persons who are getting
such political pensions. There may be
more; there may be thousands whe
are having landed property granted
to them by the British Government.
But out of the 188 persons who are
getting pensions, at present, in view
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[Dr. Ram Subhag Singh]
of the good and faithful services ren-
dered by them to the British Goverr-
ment, three are living in the UK.,
one is in Teheran and the great Aga
Khan is practically throughout the
world and has wisely enough sur-
rendered his pension, From last year,
* he is not drawing it and now he is
supposed to bz out of the picture. But
my complaint is why the Government
of India is giving those pensions yet.
I should have thought that after the
formation of our popular government,
our national government, all those
pensions should have been stopped.
Not only that, but they should have
cared to see that the landed property
of the fighters of freedom, which was
distributed among the supporters of
the British, should have been
attached and the Government should
have gone to the extent of realising
all the political pensions that have so
far been paid to those traitors or
their descendants. That has not been
done.

Now, another peculiar thing is that
the man in the State does not know
who is the traitor. Al round here.
we are seeing statues of big persons.
British persons, who were instru-
mental in killing our freedom struggle
and we are having them throughout
the country. If there are only 188
persons who are on the pension roll
of the Government of India for the
services rendered to the British Gov-
ernment, there may be more who are
having landed property and houses and
other things, I think it is a stand-
ing disgrace to our country that these
people are allowed not only safety
but all the prosperity and all the
freedom that was given to them by the
British Government. They are hav-
ing much more freedom and property
even now. That, I think, is contrary
to our conception as it will make the
people understand that it is only the
traitors who flourish. All the 36 or
40 crores of our population used to
think during our slavery days that the
big supporters of the British Govern-
ment got British patronage and were
getting huge sums of money and land-
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ed property from the British Govern-
ment. It was their right to enjoy so
long as the British Government ex-
isted, but now if you give the impres-
sion that those traitors are allowed to
enjoy the property, pensions and
other things, then the people will
taink: “What is the good of fighting
for freedom? Those who fought
against the freedom movements are
having all sorts of properties. Why
should we do that?”

For checking that notion, it is neces-
sary that all those persons should be
properly dealt with and their pensions
should be stopped. From that point
of view, I think that it is not only
necessary that their pensions should be
stopped but we should go to the extent
of publishing the names of all such

persons. As 1 is, even the
history of our freedom move-
ment is not ready. We do not
know what was the authentic

history of 1757 or 1857 or what was the
correct history of the period when the
British ruled here. If we are not
having that history, how can we know
who were the traitors at that time?
For that purpose, rather than keeping
all this information secret, I think it
would be wise that such information
is published—who were they? How
did they he!p the British? How many
of them are still living? How many
of them are in Government service
and so on and so forth?

We all know that there might be
many friends here who have received
rewards from the British Government.
Even during the recent Independence
movement, the British Government
openly went on giving rewards to
those who gave clues about the free-
dom fighters and in that way they
openly encouraged traitors and it
is a fact that there were
persons in - Government service
and persons even outside Government
service during the recent past years.
This information should be made
available to the people so that they
may be in a position to assess who are
our enemies, who are the quislings of
India and that will act as a deterrent
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for the future traitors of this country.
Even today it is an open secret that
most of the countries are having their
eyes here and they are trying to
create agencies here to propagate their
ideals. In order to safeguard against
all those things, it ig necessary that
all information regarding the traitors
should be made available to the pub-
lic, the Press and everybody.

I do not want to take much time of
the House. If Government is not in-
clined to go to the extent of attaching
the landed properties which were given
as rewards to those who had helped
the British in crushing our freedom
fight and realising all the monies that
have so far been given to the political
pensioners, then it should at least go
to the extent of stopping that pension
forthwith, as is desired in my Reso-
lution.

With these words, Sir, I commend
the Resolution to the House.

Mr. Chairman: Resolution moved:

“This House is of opinion that all
political pensions granted under the

British regime in India as rewards

for services rendered to the British

be forthwith terminated.”

ot gWe o fawr  (HAT-—se=-
afee) : qE ar ww Ag ar, ;i
N W 9T A G0 T
T fag & o F—Fw Wi sTeR
F G &1 AT TAT THT T
Y= AT 2, wfem f& s 7 o
™AW F A T W} @Y, W R
N wEr w1 v far a9, &
¥y & s § g AT qv 1 T
AT A A TF AT /IEHT 9 Q0
AT | qeAT o el ¥ OF G §
T 97 | OF wreHT, N § 9gear
a1, qm g FaeaT, T T
o e gqr, AvE w@E 99 A
THERT 4 | AW ¥ IW K AN
3, =Y & 3w 59 T, Y 9w 9
T W wY FAET W W)
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Fars fa& SH A o [T T & | 59
T g & wa & F N FW FUA
F fog Fgd smar § O wW ¥ AW
qaT W §, AR SR | § 1 AW
A 78 g § fF I a9 AR R
X F A el A § | 98 WA
A W 9@AT A qHET ST f, 9
fadt & w1 T FEHT AR 90 F I
7 W gHAT & 1 WG A7 § AL S,
>t g9 fa7 @S IF ag TR WX
€7 9T &1 g7 FT AAHRA § A
F1 foTam age T 9 1 A g
g # § ? faw wed 7 oF @
fegem 1 @ T @ gfrr W@
fear faar an, @ WA F I W
TR I, IR WA fag w1,
TEFET T |

fox 7@ ag W, 6 ogew
A AT 9 98> FT @ g, F T
st a1 ff o @eit F fegem
F1 T # qYE F WA @« o,
wEEq IoTE off, S oA Ay W
AT FL | A g qHL A7 aTh
¥ I ST F a8 gur av 0 T
T @ 5 ag s T ¥ e
& Aot 1 e § W A
AR § 99 A0 | WIS S #Y
gz W ¥ g @ qer o & e
ol W T TWR I A f
¥ & g, ol A 3w & W e
1 oY | & qreeT § 5 oF A ar 7
AR TET F1E T A EHAR @
o &7t @ v | Tier srEr @
>fer @ & g oY TDT F9wE ]
€ aga AR | A W T qf 7
| e fF st W fegm #
G T & fory F7 & 7 o9 fors fovam
¥ 0F gEX AEEYW WiwErd F
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[#fr THo dYo faw]
g F g F AT § | 9g AR A
o 27 & w5 A wafs 9w & faer
fese & arm w0 9@ @), 9fF 7
F qre 9T AS 91, AR WS ar«l
d 3@ oFs fam a1 1 W EF W
Al F wEg ¥ T ™ | AR T8
oft 98 ot fom @71 ofq &g QR &
et qX weFT faar T 91 1 9w
W & Frew, fee et F woew
9% | TF 9<% g g @ 5 o A
o 3T F A OX AW E | A g
g fF o fFfl 7 2w A o &
fag st 9 3 & AW 99 FY Far
et I W e A R @ @’
T T g W fR 9w A AR
T TG T R A T
TR A 99 faq 98 T=E W@y AT
a1 | ¥ W AW # @ R
TR & fafies awe «m &7 |
e ogi aF § WA FAT § T
= & f wtee ag feaet @<t @
8, 757 G @W § W g haw
F foar & fF oY O a1 Avr § o
§ AT W @ I < < faan
St | 3T ag ara At & & it
912 ¥ vl F fad g e g @
fe 37 1 folt AR I A =
faRfY, 37 & WX O F 9% 98 a9
& ot 1 dfew agal ¥ W
forr Y 7 I we foor faeell <
forr SR A AT TST HWRA TER
F g™ ¥ faar qv, sy &hr oI F
T G F & ST AT I G T}
i s 1 for @i & w9 afee
AT T, AT Fg ARSI a9aT FI,
far #Y ST *m Fg¥ § @
wer ¢ faur &, sev @er &< foaur
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g 9 N ¥F N T A= o
ag faw sc g9 a1 ¢ 9 TE
A TN awa § B oW
AT FY G S F7 579, W I A
g & fF [ R § fraw i
F O =E @ o9 § o W
AH FETA HEN O F G HHT
F A A AR T@ B A A
o § 1 F T I g o wwe
A ¥R N wIE F AR T, -
fag ot 7 f& 9= 7 3w A "
¥ faus qwER wor¥ @ w3
T AET T I HT TRA FE ST
9t | A I F F=a) w7 faeit WX
N 9@TE FT "Al A IT F GgFEE]
1 I, AR TEY @Y g WK A=
gRiT S I W qRY I

oW wEeTE ( ANEgR ¥
qFar) @ it S d amr oar
“Love your sins also?”.
st gHo o W : Did hesay :
Love your sins also”

wgr AT § fF o T &
9 T T UF aEEET T F war
1A agam A g WA
TRET R F gt & A, gd
arary & O3 firg ant #fr ww=ht s
3 oF oeR w3 § fow F e
&, A T T@R g, g A
ard &, ¥R T 9T T@R g |
ww WY g, A e & AW
T q6aT § 97 & av f 9 Al
& T 7=, ffr o o o &
T AT AT A FETE /G AR I
&, i & o w3 § faaw
wer sgTar &, o9 & 9y g g
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g R gw Ok WY | W &, W™
AR AR 6@ §, S w1 S gowr
g % W W &, %R W ST am
ARG I A
AT FT FAT GIARSAT F g I faw
a1 | 38 &% § fF g dril F gl
¥ 3§ guwar fwar &, afew q@ o
T F v F§ IR §ET seREl
g9 ¥ g8 T W @ie U oA 9
foF qw og ¥ W W wR 3R
T 9 & A W TG 9RA &
s | e §F swwa § oW
SRS A Ig w9 A F0E 9@ v aga
THE & 99 g F¢1 & 99 &
ek afa § WX oY sfa #
TaweT Tifgd 5 gfa § 8R fegwnm
¥ 2 8 919 aF 99 7 agq I T,
g W ¥ o w1 ©w aga a9
g § %X I 99 # 99 ¥ faF 59
# W I ¥ FE g Wifgd fF
FEWIRE s XA ol | &
N fraw g @
wFt & foF s % @ §
WA ¥ I 87 € | W e
¥ ar wa § AT w5y gen 5 ag
A IT FEEE & AT W AT F
frddmr &, WA T & 5 9%
ol 4 i W W e & 9y
TEET X O )

=it sy T avest (e sma-
wg-gd 7 fomr afear-—afew) @ @
ar Aw 2

ot ge fro faw : wF WX 9
" g fw & teve § AW & A
o qEE & & 9 g€ 9 2R a
§ za mrdo #o uwHo wwEl ¥
¥ O AR ' BRI 8T
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AR dfaam 3T qAE@nl # g TE
qHaT & | R T 39 faT ag o=
A 5 AR F O Sy AR
TGt T W GG T 99 ) wRE
*1 78 famr 78 @ fF 9y wwal
I TE ATH | TF TF F & foa= 50
g #R g AHET 4, 98 9| q &
@, faf o s w W W
F @A IE] GAAT TT | AfEA
HITE 7 ag T $E 98 fygearh
oo Hto TIo FHEU I, fawgl &
WA F A @A d AIE A 9,
TreETe a9 | 7 gumar g fF 4 W
TEE W qEA g AT It qIIAE
= # fife § quar S arfed
fomr % ar9a a8 S WA § )
TMAF T F ER W a5
Gfeq TAGETT AT® 7 T IF AW
%1 uF A @q foer a1 5 A9
AU R § ATl qg aRETR
wer T | d9 ) @ T’y S A
a3t F1 fer 91, 99 F7 @ }f Ao
g fapar A gwgER @ wW A
AT gt fAmer | dfeq S @ w@w
T A B AT, 9 S X Ao
o THo THIAA F F1 oY, &Y Fpam ¢

W g T | 9RESw § @
t, o sifemme ¥ 9w fear & og
W gAnEE iy o A g o
& & &, W A AW gvn
3w REA FEE 7 W oA
& g fear @ 5 aeerd qaeEgl
F ¢ WX 3o ¥ SUTET FT FF LS M0
Tifgd | AR FH ¥ I qEE &
IUCEH F yo THAT Y =R A
T 2 ¥ 99 { I uwE AT T
SqTET ¥ SqTZ ¢, Yoo FYAT FWT 1A ¢



4777 Resolution re.

[ uwo dvo fiam]

#rfo Ho THo HHEWL ¥-¥ T
T S AN E | S99 ¥ A
TTEETE | T T A AN H A
. dfeq sETEIe AgE® 99 ¥ WA
F@ § AP N g W} qAR W&
2 A W F oW o R
& i dT @ § AR w1 IR
TE W W § R Fg IS A
ATAATERTA &Y @ & | T FT U
o 9T @ | Aaew 38 W=
qEET SR F 9 S OEPE 99
qeT § S F1 IT J A FT UL & AW
FamMidTm@ T @I @A
99 TATA AW FHIIETRY FHIST FT
o § [P e g, @ ™
qTso Yo THo qHEA gTa A
M & N @A Fg qATEE
B SET | RS 99 Tgf ¥ AW
i q qY IR T AW W[ A} AR TG
Zar fr @Y dwE § @ aAETE
FT AT ¢ A R FT & | R FH
¥ o geeaTg { wAT § @ ST ¥
SATET {R &7 § | T aE SeAfaaa
i A ¢ AR 3 7 AR § &t R
q |, SEE [ AT A qHIIEAREY
TS A TOAT FT FET O fear
g1, THTN qEEErg § § "R Yo
TR AR, Ao A R A A
TTEATE X UF T&F H¥ JT I § T4
2 @ ST ¥ ST JAEETE Yo TAT
T 1 W T T AT & 1 Ul A
TEg A AR ST #7 qAeEe §
5T femma W 7% 59 S 3@ ifd
Ry g fr sgamm oo d ww
T 9 F7 9geAT 0L | "o o
THe WHAL TW FSH I WA TGl
g WR dfeq wERE™ AgE W@
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T ot S A oA wOA {0
AR &0 99 HY F1E FIHATE FAT
it fom & afd o7 A avearg gerd
S SifF T faw g gfesr
¥ Ui & afer 3| F  AremtEE
9% TF 39 § WX W AT ANET F
o & 5 99 Y aAeTel 1 qer
@ ) F @ wwmar § o sl
T s asd g fF I
AEY TEETg T & A 3 guted aw g
fF oF 9w § S A W g
T AT FT A AR I g B G-
WA § U9 FA | FT H6T TEMAT
q7 | I &Y AN FHGHE F ;@i
A qEEATg FH HL AT ATEd A
I JEETE Y ifed, foaer =g
TEAAE 7 9 Y ¢ | EREE TR
TN A FgT & PR @AW H oo TR
¥ ST el A7 e T @Y
afed | SF oo TR, THT W A
Hrgdfm sm AT F 2o
¥ SIS W T e afed, 99
& A a7 § fF sarer ¥ saver fef
Y qTEE Moo § wiaw ff Y
afed | & wwwar § 5 oswR W
Tl R AR w3t AR | F
o 3 fra 6 0k W@ ¥ A
qR ¥ Seg TG W OSTHET
Shri Punnoose (Alleppey): I want to
know one thing. Is the hon. Minis-
ter accepting this Resolution? If he
does, then there is no question of
discussion. We can go to the other
Resolution, because all the Members are
almost unanimous on this. (Interrup-
tions).

st e T W gg AT
Sar 7 § fr fow Y fafre wdew
SFR T F a7 T I q G T

&« T | ORT THW W 9 g
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anfeq, @ifF 1w &Y 5 wa Fv people who fought for freedom, and

'ﬁF{T ﬂ'ﬂ\ & g i by all people who helped the people

ST TF ¥ ® et who were fighting for our country’s

g.....

Shri Bogawat (Ahmednagar South):
We must convince the House as to
why this is necessary. So it is neces-
sary that some discussion should be
there.

Shrimati Sucheta Kripalani (New
Delhi): Hon, Members have strong feel-
ings on this matter, and they want io
express their views here.

st e w Wt 0§ gwwar
g AW @ o owr € 0 oAg
& WY AX far ere ww g
fagd war & apA @T §, 99
§F ur wage fq@r § f5 gw ¥
®Yd I IqAFAT T FEAHT FT

Mr. Chairman: The hon. Member is
speaking on the Resolution? I am call-
ing upon Shri N. B. Chowdhury.
After him, the hon, Member can
speak.

Shri N. B. Chowdhury (Ghatal): I
rise to support this Resolution. It is
really a disgrace to the Government and
particularly to the ruling party that
although they were also largely among
the persons who suffered in the strug-
gle for our freedom, yet they are
still continuing the payment of such
pensions even after the transfer of
power.

Acharya Kripalani: You must ad-
mire their generosity.

Shri N. B. Chowdhury: At the out-
set, I would like to put a question to the

hon. Minister, namely whether at the
time of the transfer of power, Gov-
ernment had entered into any agree-
ment with the erstwhile rulers that
they would continue to make such
payments even after the transfer of
power. That is one question which we
would like Government to answer,

Those persons who are drawing
these pensions are the most detestable
quislings in society, That is admitted
by all patriots in our country, by all

freedom, You know very well that
whenever there was any movement on
a large scale, these people helped the
British and they tried to help them to
suppress that movement for freedom.
I have seen during the non-co-opera-
tion movement days my own district
of Midnapore, people who helped the
police to find out the satyagrahis who
were carrying on a campaign against
the British in connection with the salt
satyagraha or other kinds of satya-
graha are getting such rewards now-
a-days. Persons who helped the police
or the people belonging to the Intelli-
gence Department and gave informa-
tion to the rulers are also receiving
such rewards. When we find that the
amount of pension which has been
granted to the political sufferers has
been small, and that too has been
granted only to persons who happen
to be in the good books of the leaders
of the ruling party now, to our asto-
nishment we find that the people who
were always against the freedom
movement of the country are receiving
such rewards.

Only this morning in reply to a
question, the hon. Minister stated that
as many as 5,601 persons were receiv-
ing political pensions. We do not know
how many of them were enjoying pen-
sions during the British regime. It has
been clearly stated in this Resolution
that the people who were receiving
such pensions during the British
regime as rewards for services render-
ed to the British should now be told
that they cannot expect any such pen-
sivn now. In spite of that clear
statement here, we find that Govern.
ment have not yet considered any
such proposal and they have not
come forward yet with any statement
saying that they will stop such pen-
sions forthwith.

I wanted to move an amendment,
but that has not been allowed.....

Mr. Chairman: You can speak on
that
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Shri N. B. Chowdhury: ... .to the
effect that not only should such politi-
cal pensions be stopped forthwith, but
Government should be asked to ex-
plain the reasons for making such
payments even after 15th August
1947. The Britishers had their own
reasons for such payment, but why
should the Congress Government con-
tinue to make such payments even
after 15th August 1947? They owe an
explanation to the nation at large.

It appears to me that one of the
reasons for not stopping - such pay-
ments is that the ruling party itself
has agreed to make payments
of a skmilar type in the shape
of grants to the Rajpramukhs and
other ex-rulers, They themselves are
following the path of the erstwhile
rulers. Shri Jawaharlal Nehru has
said time and again that these are the
people who were the creatures of the
British. And yet when Shri Jawahar-
lal Nehru himself is the Prime Min-
ister of this country, is it not a dis-
grace that Government should conti-
nue to maintain these Rajpramukhs
and pay them as well as the ex-rulers
pensions and allowances amounting to
crores of rupees? Is this the reason
why Government do not want to stop
payment of political pensions?

It has been rightly said by one hon.
Member that not only should the pay-
ment to such people be stopped but
they should be asked to refund the
amount that has been paid to them
after 15th August, 1947. And eved the
question of attachment of lands that
have been given to them by way of
rewards has also been raised here.

We want the Government to make a
categorical declaration here in this
House that immediately this Govern-
ment would proceed to take adequate
steps in this direction. We know that
this is a resolution which has the
support of the entire people of our
country and here inside the House all
sections of the House are in support
of the resolution. So there is no
reason why this resolution should not
be accepted here and now and steps
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taken by the Government immediately
to honour this resolution.

One need not speak very long on a
resolution like this. But finally I
would like to point out that if the
Government continues to make such
payments to the persons who have
betrayed the cause of the nation and
who were responsible for the suffer-
ings of lakhs of people in our coun-
try, then their pretension to a social-
istic pattern of society, to a respect-
able nationhood where the country
wants to set good standards of moral-
ity for other nations, cannot be ac-
cepted by the people at large. So I
support this resolution and hope that
the Government would accept it.

Mr. Chairman: Will the House ac-
cept a ten minute time-limit? I think
that will be better.

Hon. Members: Yes, Yes.

= SeRy T e TN
¥ W AW |y ARy ¥ oafa woe
gemfa wfta F@ #1 W wEE
faerar & 1 wofr g frr =it Two @Yo
for oft 7 3@ a9 W AT W
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FER 3 Y qER W) Sfad &
MR TR
AT AT T T I @ AW H
o i € 5 S A g ey
q 9T Jo7 @ & T 4 7 g€ womd
€1 98 A AT TE § gl
&7 T AT AW & 5 A oA Togw
A A B I AT
qfgt &Y ard awfa 91 F @ T
IR ] a0 IR F d9T S ¥
s w7 2 & 6k fR ag smaER
I 7aT 7 el g F q@ d 9.
§99 ¥ a9 &Y | ¥ I FT T 47 A=
TE TAWTT § | W I FT ATH ATH
g afer 7 aff agy 5 @ AW A
fer qx 19 1 g7 T0F 9T ] WA
¥ @ fFd TR giaER WK 9 ¥
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Dr. Suresh Chandra (Aurangabad)-
I rise to support this resolution moved
by Dr. Ram Subhag Singh. When I
begin to read the resolution, my blood
begins to boil. This is a very import-
ant resolution because it concerns
those people who had betrayed this
country and who are getting pensions.

An Hon. Member: You are emo-
tional.

Dr. Suresh Chandra: But not as
sensitive as you are.

Mr. Chairman: Let the hon. Mem-
ber proceed, Otherwise, he will take
a longer time,

Dr. Suresh Chandra: I was saying
that my blood begins to boil when J
think of those traitors who had be-
trayed this country, who had acted
against the interests of this country
and who are drawing pensions. I have
myself experience of such people. I
can cite here instances of those people
who arrested me along with the other
Members of the Indian Natlonal
Army in Germany. Today, those peo-
ple who took out their pistols in front
of us, have been promoted. They have
been promoted not only in the army,

but they have been promoted in the
police service also. I can cite to the
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Minister instances where they are oc-
cupying very important positions.
The question of politica] pensions
has been raised in this resolution. I
have again and again raised in this
House the question of pensions which
the men of the Indian National Army
earned. Those pensions have not been
paid. I raised this question even the
other day. The hon. Defence Minister
in reply to the debate on the
Demands for grants of his Ministry,
did not even care to reply to the point
which I had raised. These pensions
have not been paid because they had
served the country, because they were
loyal to the country and because they
were not loya] to the British. Such
things that we have are rather unique
in this country. During the war, I
was in France and I had something %o
do with—I have also known people
who have done this—resistance work
in France and South France. I know
what these people became - after
France was liberated. These people
came to the helm of affairs and they
led the country. What is happening in
our country. It is an insult to the
memory of those people who laid
down their lives for the freedom of
the country, We go on granting pen-
sions, which may be insignificant
sums. It is a question of principle. I
think this House will not agreeto the
principle of granting pensions to those
who betrayed the country. Even in
recent years, in recent months, we
have examples of these people,
who have betrayed this' coun-
try outside India. When we have
been trying to hoist our National Flag
and trying to bring respect to this
Flag of our country, even in those
countries there have been people who
have been betraying this country.
When we returned to this country
after India bacame free, these people
again were bosses in the administra-
tion. I shall not give the names of
gentlemen who are no more. But,
their sons and sons-in-law, even
today, occupy important positions in
important Ministries. I think this is
an affront to those people who have
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suffered for this country. It is high
time that we thought of these things.

A point was raised by Dr. Ram
Subhag Singh about the history of the
freedom movement. I know that a
good amount has been sanctioned to
write the history of the Indian Army.
I have nothing against that. When the
question of granting funds for writing
the history of the freedom movement,
the history of those people who for
hundreds of years have fought for the
liberation of the country, was raised,
no amount has been sanctioned. We
know that the Minister of External
Affairs Dr. Syed Mahmud, was the
Chairman of the History of the Free-
dom Movement Committee. He him-
self said that they have been asking
for funds, but no funds were given.
How can we, without funds, collect
materials regarding the history of the
freedom movement? I have been try-
ing to collect some materia]l from
West Germany relating to the history
aof those people like, Shri Chatto-
padhyaya, brother of the late Shrimati
Sarojini Naidu who laid down his life
in some corner of Soviet Russia.
There were also others like Shri
Barkatullah who played an important
role during the first World War in
Germany, England, Turkey and other
countries. All this is almost forgotten
today. We are giving pensions to
hundreds of traitors in Hyderabad,
who are occupying important  posi-
tions—people who betrayed the free-
dom movement, who betrayed every-
thing which we represent, which we
want to spread in this country. There-
fore, I very strongly support the reso-
lution and I have no doubt in my
mind that the hon. Minister will give
serious thought and accept this reso-
lution.

Shri Bogawat: This is a very simple
and small Resclution moved by Dr.
Ram Subhag Singh regarding political
pensions granted by the British. We
know that the first Home Minister
of independent India, the ‘iron man’
of India, effected a big reform by
abolishing feudalism in India. After
that. it was necessary to do further

58 LSD—4
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th'ngs, to stcp the political pensions to
persons who committed big crimes
against our own motherland. It is a
biack history of treachery committed by
persons to establish the British raj in
India and cut the throats of our own
people. Not only that; for persecuting
and troubling our own people, the re-
ward that they got—for such treacher-
ous activities—was political pension. It
is a disgrace on our ‘part to still allow
these political pensions to those per-
sons who were faithless to our own
country and who were rewarded be-
cause of their black deeds. This
matter ought to have been investigated
by the Home Ministry long ago, after
the independence of India. But I am
very sorry to say that it has neglected
it so far. If such people are still
allowed political pensions, it is against
our own people and the people who
fought for our own country. It is a
shame that the people who fought for
the freedom movement. who laid down
their lives, who suffered, and whose
wives and children are starving, had
nothing done for them  while these
people, these treacherous people and
their descendants are given pensions
because of their service to the British
people. There is an instance in Poona;
the Deputy Minister very well knows
that that person is the descendant of
a man who brought the British flag
on the Poonas Fort and showed the
way. His descendants are getting
political pension. I need not mention
the name; the Deputy Minister very
well knows it. There are several such
persons. My friend, Dr. Suresh
Chandra, said that in Hyderabad there
are a number of such descendants of
these treacherous people who are
getting political pensions. They were
the cause of making our country siave.
In such circumstances, it is the first
duty of the Ministry to inquire into the
black history of these persons who
helped the British in order to ruin our
own people ‘and establish British raj.

I need not say much, but it pains my
heart to leamn that 5600 and odd per-
sons are still getting political pen-
sions because of the black deeds they
did against our own motherland, and
I must thank Dr, Ram Subhag Singh
for bringing forward this simple Re-
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solution for abolishing these political
pensions. These must be stopped at
once without any rhyme or reason.
There is n» need further to give these
pensions because it is notservice to
our country but treachery to our coun-
try. In these circumstances, I humbly
request the Home Minister to accept
this Resolution and take the necessary
steps to stop these political pensions.
I wculd also request that some consi-
deration should be given to those
persons who suffered for the freedom
movement, their descendants who
are starving, their wives and children
who are starving; some pension
should be given to such persons. That
is my humble request.

=t e AR e (Fo=r F-
qT-HAF) : AT TG o TH T
fag 7 3 e &, & S9 %71 @waw
FEF A g g1 7 ¥ Y
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ot 9w F g 7 §Y o
sfgarw ww FHF e f < X
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§5 T g9 ¥ A= T T E, 9@
& AT WA 9 ¥ 93, AfwT
S §g & A9 | FT ATATE J@AT
fmaun e ag sz g 5 7|
T AT FW AN § O A &
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Mr. Chairman: Shri Raghubir Sahai.
The hon. Member will finish in five
minutes. I want to accommodate a
few other Members.

Shri Raghubir Sahai: I shall not be
able to finish in five minutes. I shall
try teo firish my observations within
ten minutes.

Mr. Chairman: There are other
Members also who want to speak. Then
I will give the first chance to Shri D.
C. Sharma. He will please finish in
five minutes.

Shri D. C. Sharma (Hoshiarpur): A
large number of points has been raised
in this debate. and I must say that all
this is due to the very valuable Re-
solution which Dr. Ram Subhag Singh
has brought before this House.

The question of political pensions has
been raised. I think it is highly in-
equitous and immoral that we should
be giving political pensions to those
who were the enemies of our struggle
for independence and that we should
not be doing justice to those who are
the soldiers of our treedom movement.

In my own constituency I found one
person, an old woman, the mother of a:
political sufferer. who died as a soldier
of freedom, going about from one corn-
field to another and picking up sheafs
of corn in order to keep her body and
soul together. I think this is a very
sad commentary on our national
psychology and I would therefore say
that the best thing is that we should
take away the money from these per-
sons and give money to those whom I
have mentioned. I need not mention
their names: their names have been
given out by so many persons. These
persons are having a bad time because
at one time they gave their best for
their own eountry.

Something has also been said about
the reduction of salaries and I think it
is a very valid point. If we are to
make the socialistic pattemn of society
a real thing and a vital thing, we
have got to do something to reduce
this disparity between the salaries of
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the lowest persons and the salaries of
the highest persons. I think this has
got to be done. I think this has the
support of all the members of the
House to whatever party they may be-
long.

Something has been said about the
Rajpramukhs also, I think whatever
our moral commitments may be, what-
ever the political commitments may
be, whatever the other commitments
may be, most of these Rajpramukhs
are not helping the national cause. It
is not only the Rajpramukhs that are
not doing that but their very beloved
spouses are also going about and try-
ing to bolster up the unruly elements
and trying to sabotage the national
movement in a very insidious and
subtle fashion. I do not know why
this institution of Rajpramukhs should
be kept going for a very long time. I
do not think it is contributing to the
good of this country. It may be said
that our legal commitments are some-
thing like this, our constitutional com-
mitments are something like that. I
know that it will be argued on the
strength of moral commitments. But
I know when there is a question be-
tween patriotism and treachery, be-
tween a patriot and a traitor, all these
commitments have to be thrown to the
winds. There can be no compromise ¢n
this issue and I believe that the sooner
we settle this problem, the better it
will be for us.

But, I would say one thing. On the
17th Avugust, a question was put on
the floor of this House about this thing.
It was then given out that the re-
cipients of political and territorial
pensions were 8500. In answer to a
question today it was said that the
recipients of these political pensions
are now 5601. They are a vanishing
tribe. I pray to God that they should
Vvanish as soon as possible. Of course.
we have practically got rid of about
3000 persoms in the course of about
8 or 9 months. But you never know
how hardy the other persons are and
how long they may continue to live. I
would, therefore, say that something
should be done.

Again, it has been said that there
are some political pensions in England.
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Of course, Dr. Ram Subhag Singh re-
ferred to some persons who have
voluntarily surrendered their pensions.
But. I must submit that these political
pensions are all not of the same cate-
gory. For instance a pension is being
paid to Princess Bamha Sutherland.
Why is she getting a pension? She
resigned her sovereignty rights. of
course, it was under compulsion from
the British. I do not know why she
who was a victim of the British Gov-
ernment should also be a victim of our
Government. I do not know. Again
there is one Princess Victor Dilip
Singh. She is also of the same cate-
gory. There is one Mrs. Mastva: she
is the widow of the son of the late
Nawab of Murshidabad. There are
certain grandsons of Tippu Sultan
and others and there are also the
grandsons of the Nawab of Murshida-
bad. Imean to say that these perscns
are political pensioners no doubt but
their category is not the same as
that to which reference has been made.
I would, therefore, ask the flome Min-
ister to go into these things and to
sift the chaff from the wheat.

An Hon. Member: What is the
wheat.

Shri D. C. Sharma: Of course, most
of it is chaff, but still cases to which
I have referred are cases in which
something should be done.

But it is a very unhappy state in
India to see that all this is happening
everywhere. We are governed by
moral considerations. The persons who
prosecuted the soldiers of Indian free-
dom, the persons who held them up
to ridicule, who sentenced them to
death, the persons who sentenced them
to imprisonment, the persons who
practised all kinds of repression on
them, those persons are still going
about their life and they are trying in
every possible way—notallof them
but some of them—to do things which
are not conducive to national interest.

I would, therefore, say in the end
that the Home Minister should appoint
a committee to go into each case and
to abolish pensions of those who are
traitors in any sense, confiscate the
properties of those whose property is
ill-gotten, expropriate them whose
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property has been got on some other
considerations and let it not be said
that we put a premium upon treachery
to our country in any sense of the
word.

Shri Sadhan Gupta (Calcutta Soutbh-
East): It is gratifying to find that frcm
every section of this House there has
been opposition and very determined
opposition against the continued pay-
ment of political pensions. Sir. when
the party of the Government opposes
the policy followed by the Government
you can be sure that the people feel
very strongly about it. I am here also
to voice the people’s feeling in this
respect. The grant of political pen-
sions has been condemned as im-
moral and severe things have also been
said about it very rightly. But, what
I wish to reiterate in this connection is
the fears of Shri Rajaram Shastri that
in spite of the condemnation, in spite
of the invectives that have been
rightly showered on this policy of
granting political pensions by Members
from all sections of the House, I have
a lurking fear that this resolution will
not be allowed to be carried.

An Hon. Member: Is it so?

Shri Sadhan Gupta: I have the sus-
picion for this reason that this grant
of political pension is not a mere acci-
dent. It is not given through some
forgetfulness. It is given through a
delibrate design, a delibrate policy,
the same policy that was responsible
for keeping sacred. sacrosanct the
stranglehold of the British on our
economy, the same policy that has kept
in service a lot of treacherous gcvern-
ment servants who did everything to
oppress the valiant fighters for free-
dom in our country. It is the same
policy which is responsible for the
grant of these political pensions. - Do
you know that in mv State there is =
police officer who is in a very high post
and has, in fact. been promoted to &
higher post after the attainment of
freedom. He was ar officer who was
most responsible for the atrocities of
Government in Midnapore  district
during 1942 when the movement reach-
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ed a very high pitch there. Even be-
fore that, in 1931, in the detention
camp at Hijli, when the British police
shot down some of our gallant com-
rades in the fight for freedom, the next
day this British police officer visited
the detention camp and made the
sarcasiic remark “Only two killed!
What a shame!” It is these types of
police officers that you find in plenty
and given some higher posts.

Mr. Chairman: Shri Gupta, the Re-
solution refers only to the stoppage of
political pensions.

Shri Sadhan Gupta: Under the cir-
cumstances, it is no wonder that if
police officers who have recently ver-
petrated atrocities can be kept in ser-
vice and promoted, those people whose
ancestors 25 or 50 or 100 years ago ren-
dered services to the British thould be
even more highly prized and rewarded,
That is the rationale of giving politi-
cal pensions. Therefore, I have a
lurking suspicion that there will be
opposition to it and if the Governmeut
concedes, it is a great victory for our
people who have made the (Govern-
ment to concede. I would, therefcre.
thank Dr. Ram Subhag Singh for
bringing forward this Resolution and
I would ask him to keep firm to it and
not to budge an inch from it, unless the
Government  categorically accepts
every word of his Resolution. There
should be no room for vague assurances.
For example, the way Shri Sharma
put it, that is, going through each
case and so forth, would be the best
way to postpone the evil day for the
Government and that would be the
best way for the Government to con-
tinue the political pensions. We want
all political pensions to be stopped here
and now, whether it is paid to the
grandson of the Nawab of Murshidabad
or the wife of the son of the Nawab
of one place or the son or the wife
of another place. We have nothing to
do with feudal parasites; we have
nothing to do with their vested in-
terests. We want all the political pen-
sicas to be stopped. whether they are
feudal parasites or wheiher they are
the promotors enemies of the struggle
for freedom or their descendants. It
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may be that the two should be looked
at from different points of view, but as
regards the justification for the pay-
ment to them, it is the same, that is
to say, there is no justification.
Therefore, I would ask the Govern-
ment to face the challenge of the
people and come out with a categorical
assurance or a categorical acceptance
of the Resolution and support the Re-
solution and allow it to be vassed by
this House.

ST TgNT W8 ;7 A STe I
T fag aEe w1 owEE 5 A9
9T SR F A W A FT wfww #;
f& & = #1 T ¥% Sfew ¥
Tt & 5§ | F1 guaE T8 #X
aFAT |

foe wmw & 9 7" W) g,
IO = A aH T W A R
a6 §, T FTH! AET TG0 G; FH
WX [T /Wit |4 A, T80 %
& gk am T Al w1 A gq
FEEAT E ST | F AW @ AT A
wifar &7 fF A @A § gy Wi
oW, I, 3T qreE, W aF w1
wf ot g ww o wmaw gse,
wifs J WA FERAT WAT FT S
Y A & q9GF ¢ I9 F1 14 g
oT T @ 1 H OTF WA @A FY g
FT 3g €19 @1 91 f5 aum mdy o
T SHIAT §E AW A | FAT §FR S9Y
TN A HIX S # aE R
T U e A WL ¥ omE
T e a3« war ! oww faegw
TE S W IFAC G Wi g 1 ag I
R 9 W FroFeg § 3 g § wff
T @

& e WX @ H 9 "gEAr
T F A wwReE qw fEgr
I I § G4 ¥¥ a%, 99 7 fF =
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ST S F T, 99 99 9% 6 q
u@ﬁr&,“ﬁﬁﬁamfrm—
fawa w3, 97 ¥ foeew &1 wanfawa
F, SfFT el 1 gefawa W
F " FUER oEF W@ T oew
F o Faw fowmn #@ o g@w
F /@ F A AR AW q@T W |
T AT F & A off ¥ Ay @
W aeTE F g9 7 gaifear 7, el
=l |, @t femt 3, afmi 3
AR AT A, T A AT F0 A
g | ¥ew I 1 owaw a@ @
f& g 3w AR @ W) A aw
¥ 9, W g # A 2 5 A e
T &l S A g w1 &
T A AR gE & oAy &
f 7z a fav fegeaw & fom afes
1 gfrn ¥ fag o fearer &1 Sw
T Jg W A F CF FA7 aF @l
fra, #R S F w2 R oo
fegena #e wEw ¥ qwam
TE F1 A & 1 T A AR W
§ @ o M =fax qa g 2
g F AW TEE TN § A I ]
Tt wifaT qaT g & 1 e et
# JRAAT TAFT a9 2T § | qY o
A | F FaT § fFoww ww e
f@ 3 w2 veew gfew g ?
(sreratet) & sw ¥ ww E fr oW
oz T foemr , @ @ ¥ sqar A
fafes wa-we & qxw feamT sifed «r,
FifF FASAT 7 & AR T W FE T
ogR ffar | 9 & W9 gE R AW
@t v A frw frw a9 ¥ gwr
A G F Fw A 7w qaw
¥ Oyl gTHT W agEr ! Fg AR
aee # I F 99 E W, §§ W
F3° 9§ W, TS AW aH
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[ TR wem]
FATFIT N ™, AXEFG T
o fFe fe WAl ¥ S F
T, W] I qE ¥ FHA F qHT
e € | F W foed SEE AW
g enan 4 O A Y TN TS
e § feen foan, &7 1 1 @R
HeE T 5o ¥ AH@ FT fowmr ?
afes wereT T &) Ige a9 T
¥ 9eT TR ¥ gEeE @O
¥ X YR @ 9 AR SR A g
& e Fer o1 f5 gW ® TS
7eE FE 2 | 99 T foew w_R
3w ¥ 7 a1 fF Ee T oA]
FU | UERAT N A S HIAT AT
FEIREE JaHe TE fFar @ S=i A
@AY A TR FY AGHE F AT
FEl @1 9T | S99 999 Sgi 7 Far °q
fedae o faewa”’ | 59 T S
¥ g @ F oww @asE S oA
s & ame d@y | afFT 99 T
AErem wHr | ¥ e # frfear
TEHE F A AE @ | A ag faw
TR qUA AT F ag WG H "R
T QE | A o AW oA U
AT, B QA FET W & AW AR
foor @ & S A T 9N fa g
# fog oo ® "Ul w1 9 far
g 1 R fe & o & FF 5 el
a1 7€ W) Hifedt ) wvrg 1 feen
awe S gAR W 9w fEar
#3399 % fiFe 3@ § 1 99 & AT
gear g f& aeiferw W o™
T FE IR F aEX & 9T @Y
g 1 3, S9e TS AERETHT
9T FOT & Saver o o F w9 F
fear &t 731 & | FuT W oSEn @ fafew

9 APRIL 1955

Political Pensions 4802

TaNde # Eifawa @ o9 ? o
R A R HEAe § g wIE
frafm TR EmE I RE L
oY F oy § # | W 3
T € wrE & o S A e A W
T, AT S AR Y q2rE § 99 S
T AT A TT | WX AT I FEA
@ & D gar 1 afe foamer T
1 faegme § o F o= 7w #
mmﬂ%qugﬁmgtgrgu
(raatqr) @ Tom wETOSTET A
TG qEAz F7 AES A1 4@ fF oA
FRRELTRE

o awa = # A
AR qoF F1 TERH gHT ST TR U
FUg war e w@r 91 f5oag
aifeea & fag 2
4P

afeT Y 99 T § 99aE gy,
S 39 T4 F TR g, AR qifafesa
dred 7 yifew wwen f& ofeem
&1 ST qg YUY FAOT TYAT A &, S
F A% foar s wHifE S F Tl
TR g9 AT TG & AR 97 war
F d g fawms @we fear
ST | AfEw g T g T
Gsee & g T gU A IRl A
I F fag wre fFar o) sfex &
& AT FAS TAT A B
AT 92T, Y A Y FAT TT JreAEw
Bt oF & wem o @, wER W)
aegdard #1 fom @ eerrar &
7§ I A1 qR q o
fear o @71 &, W F gqqEe |/
ag @ TG § & 5w wwnfan |
fer 9, w9 ¥ ywE ¥ oS oA
a@m @ ¢ fe A Farad T far
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I, F& 98 @ G & F UL FAOS
T S afeeE & far g
aifir foram og Sifew g s fefess
fow & & 9T ¢ 9@, ¢ TR AR
¢ @ AT @Er @ § A gk fer
T F W=F @ § WX 9 F7 gF J99
Qe # 9 ¥ farey e f o&y
Gt § A9 afed, w9 e
sfem @1 gmm ded SR AwEr
FIoT w9 gfed #R ¥ e I
Ta Fifed s ag facgs To9 I«
R AR R o W TR W
2 A Tl § o fF ag ' w7
AT &, T@ & aY WIS AT gH gRAT
9T § F FT WK FE GEQA gEAA
T WE 9T qW@L TR ;W
3 wr W R § Fgiee wi
Wﬁmﬁﬁﬁféﬁm
TaHE & Y IR fFY 4 9g §9 '
e oy § W fom A S
# e F & I G N frwr W
R ¥ &, 4 A FEA W AW A R
fF ¥ 39 FY Al A TH WG
qowr fear 3% fr fraey waeHe
F o AT #Y & g 9T A & AW
g o ¥ A AR N ' & 9N §
@ 7g 97 Sfm & & AR W
¥ g WA A A I E | F A FA
argan g fr fagel awat @y e fear
ST 91l A "I ) ST A
T fag # A7 wfw o fE
@ Y F @R F §E A"
¥ & 5T ST AT A T AW AR
ﬁa@%sﬁwaﬁaﬁmmrg&l

q@ Qo QRo agws (fawr-
qx) : 4 Y T o TH AT g
W § I kg A qW we @
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ff o7 a8 = oz @ 0 ff 3w
T THT ZEA 9T, Iq I F&; W
fadlt gooe w1 AT @ IR 99
7 ag ™ fFar av dfET @ wfa
F IR gg T84 & B mfex a8 i@
aiff X aifow ad#i & 97 <t
N A, I§ W AW FEAT G AT
TR | At g EEEr e F%
T¥ AR W G W I qGT I A=A
o @ & AW A fF gw =
&R 47 4T AR AT I 7 @I
M E R A e e m
TG AT AN T awa § afw
| 98 7 @ 1 S <@ o
F oA A AF W AT 3w A
T IS FT qgT I®A 1 F
o ¥ A A o A o
F AW W AR T AHS AW § ar
W F e agg @ AN @ E
g ¥ TR AR T & A g A
g Ay @A & fo o) fF aeR
T qIAT & | F &1, gaTafa W,
9 F g7 A wEeT § W F ag
ST W& § 59 X F faEi &%, 7
T F I W g ) oA fa
TR | § O & 5w T av
Fl AT ¥ gH I TIM FT &% F<
&, 78 3% =1 gwir, |MifF g7 =7
§F gg Wl AT A 9w, stes
T Foqad IT BT & A9 g AR
I wreTEr 7TE & 9@ 3w ae ¥
THAL T FT 3T FT AP A
T M 97 ¥ fax o< &, w@ad &
irrgmfﬂwg'ﬂrmwgfrmafﬁ

- frET T} ¥ favir w3\ sl S,

m%ﬁ'ﬁf‘iﬁﬁi:l\S%ﬂﬁ'a’%‘
¢, o A1 f@ a=q Fv " faar s
g ¥fpq TomA T WA A AE
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[E<ETR To UHo TETW)
Xy # @AaT ¥ fAd qeer e
M A AT § I9L T F T fww
a%, i ¥ ¥ ¥ afew oF o A
foqea™ ¥ W 4 R T AW F
o ¥ A AT g & 7 A A
=@ ara 1w fFar tF fRn g
¥ §< 7gi ¥ 9E3 WA A IW FWAAT
qoT & @igr N A A ATI /A
s o 2 A few R aww
T ¥ AX @O &R A o
e YT # R g e
g, i & s § e w9 e
e 9T FN Al HFR A A/
s safed s fae) A iR 57 W
& et ag weTEAt g% § W A FA
g & fF ‘gF 99 W E ar
e aren T N ) ag 3 F fe
& e e § 3w F fad A4
% qge T g fF W T awd
¥ @, W I F WEEA A
w faw @1 & 7 & A gumfa o,
1T F AT FAA A W ¥ Fg
fF =0 foew ¥ S 2T AW g
2 & gU &, W9 I F WAL A
fori G fEd, A ST F @A A
mq’i@ggw#\mmﬁﬁﬁ,
i a4y A fat 7 fafew TR
# forgea™ # FOW FH 7 AW A,
39 F T ¥ A1 & v 7 A
AT T AR TEHFE FH F aK 7Y
T HY A F | AW F qE F AT
mraw o ¥ & fom w1 fF oefad
q&q ¥ Sarq 4T F 9% I9 Fa9 A
goaad ¥ AT AiE § e T8 fae
Twy 4 < zafed 99 F7 agi A
frETE FT F AL AR FT I31AT 47,
AR T AR F AT F WA

9 APRIL 1955

Political Pensions 4805‘

F A8 AFEl IEW ANE § AR
o &1 Figd e oy fom & 2% A
T § A fofT & Ary ATEE #oTE
3, 9T ¥ 419 A9 3976 FL AR ATH
&t for AR F FAA F@ad 1 a0

fegem ¥ TXFUX WA | AT A,

IT AR ¥ gAY A GERIIE WL

HT §F ST F| WEAT FT FF T

3¢ e ¥ e F8 faom FXOAR”

FAGT FT FOGE % W Tg FW |

A T=I F g™ I AL Wi qg T}

W g, & SH 1 qUYA FAT§ |

Shrimati Jayashri (Bombay Subur-
ban): I entirely support Shri Raghubir
Sahai, and I would request Dr. Ram
Subhag Singh to withdraw this Re-
solution.

We call ourselves a democratic Gov-
ernment. In democracy, we have var-
ious parties. If we want our Services
10 be faithful to Government we
expect that they should do their duty
faithfully and that they shouid serve
their master—whoever has formed
Government—faithfully. If we are
going to pass this Resolution. we wilk
pe shaking their faith in  whatever
work they are doing.

At present we are lucky we are hav-
ing a Government which is following
the path of Mahatma Gandhi. He has
taught us ehimsa; he has taught us
not to retaliate. and not to take revenge
on our enemies. We know very well
his own life history.

Shri M. P. Mishra: Did he ‘each us
to worship treachery?

Shrimati Jayashri: He was attacked
by Pathans, and the very same
Pathans became his faithful followers
afterwards. What was the reason?
The reason was that the Pathan was
convinced that he was following a
policy of ahimsa. Under that policy,
there was nu enemy; he did not
consider the Pathan as his enemy.

Our foreign policy also follows the

same path of peace for every one, for
every nation: and we do not consider
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any nation as our enemy. Our Prime
Minister has tald us the reason for co-
operating with the Commonwealth.
Why do we co-operate with the Com-
monwealth?

The British have become our friends
oecause of our policy. If we want to
stick to this policy, we should see
that those who are doing their duties
should not be punished by whichever
Government is in power.

+f we accept that democracy should
continue in this country and that pecple
should follow the democratic priuciples,
we should not have such Resolutions
as this under which people will be
afraid of serving whichever Govem-
ment is in power." 1f we want to
follow the path of ahimsa, of love, and
of friendliness for all countries, for
all nations, and for all people, I would
request my hon. friend Dr. Ram Subhag
Singh to withdraw this Resolution.

Dr, Suresh Chandra: Did Gandhiji
teach cowardice?

Shrimati Jayashri: This is not
cowardice. In fact I would call it
cowardice to retaliate. We do mnot
want to retaliate on our enemies, and
those who are fallen. Some of those
who were serving the British former-
\v are very faithful to our present
sovernment, and we have put them in
big posts, and we have faith in them,
because we know that they are faithful
to this Government also. The other
day we read in the papers that when
Shri Jawaharlal Nehru was to cross a
level crossing, the man at the level
crossing stopped him because the signal
was down "and Shri Jawaharlal Nehru
praised that man because he was do-
ing his duty faithfully.

1 would appeal to Dr. Ram Subhag
Singh to see that the Services do not
lose falth in our Government.

Shri Punnoose: May I have two
minutes?

Mr. Chairman: Very well. I hope
he will stick to two minutes.

Shri Punnoose: I stand up in order
to defend Gandhiji in my own humble
way.

Shri M. P. Mishra: He does noi need
Yyour defence.
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Shri Punnoose: He has to be saved:
trom his friends, and this is the mo--
ment for it.

1t is irrelevant to suggest that.
Gandhiji excused this man or {nat man.
or this offence or that Gandhiji has.
pardoned offenders who  offended.
against him. But th’s is not a gques-
tion ©of oftending against one particuiar-
man. Gandhiji has never in his life
pardoned people who have oifended
aga'nst the nation. What did he say
when he came to know that fereign
soldiers insulted our women in Bom-
bay? He said, “You came away
without saving and defending the
honour of our women?”. There is no
question of Gandhij¥ excusing such.
traitors and Quislings. It is the great-
est insult that can be done to our
national leader. If you like, you may
kiss and hug the Quislings and
traitors. But do not bring in the-
name of Gandhiji.

1t you stand by the traditions of cur
national movement, stop this ignoble
practice. not as an act of revenge,
but because we have to stand by our
people and carry out our pledges.

The Deputy Minister of Home Affairs.
(Shri Datar): I have noted very care-
fully and with the respect that it
deserves the large volume of opinion
that has been expressed in favour of
this resolution. I have the authority
ot the Home Minister to assure this.
House that inasmuch as there is a
considerable amount of support to this-
resolution. the whole matter will be-
examined and Government would con-
sider as to the policy that they should
adopt in the light of the views that
have been so strongly expressed on
the floor of the House.

I may also point out to this House:
the circumstances under which these:
pensions were granted by the British
Government and the  circumstances:
under which we are continuing them
only for a few years.

This question was considered after
the advent of power, in 1949, and again
in 1951. And the policy that the Gov-
ernment followed was that though on
certain grounds it might be considered
objectionable to continue the pensions:
in certain cases, still there might be-
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[Shri Datar]
mitigating circumstances as a result of
which Government would take what
can be called a generous or a magnani-
mous view and continue the pensions,
not for ever, not for generations to-
gether, but only for the lifetime of the
person who is now enjoying the pension.
Therefore, what Government did, both
in 1949 and in 1951, was this so far
as these pensions are concerned.
There are certain other kinds of pen-
sions also. All of them together are
known as political pensions. And they
have nothing to do with what we are
now giving to the Princes as a result
of integration, by way of privy purse.
Now, we are giving five crores and odd
to the various ex-Rulers as a result of
their agreement either to merge or to
integrate or to entirely give over their
claims over these territories. Under
these circumstances we pledged in
return for their agreement, a patriotic
agreement to come under the Indian
Union and to forfeit all rights, the
Government of India under the leader-
ship of Sardar Vallabhbhai Patel
agreed to make a generous gesture and
give them privy purse to the extent of
five crores and fifty lakhs of rupees.
That is what we are doing even now.

Now, that is a question which does
not arise in this case. I am merely
pointing out an analogy, how under
certain circumstances we took into
account the supreme need of the hour
and gave Rs. 5 crores and odd for the
purpose of getting to the Indian Union
the large territory that was formerly
occupied by the various Princes. That
act should be considered, so far as
the Government of India was concern-
ed, as an act of great statesmanship,
as an act of great promise so far as
the unity of India was concerned, and
was also an act of generosity so far
as these former Rulers were concerned.

Here we are dealing with a class of
persons, some of whom are likely to
be subjected, more or less justifiably,
10 the criticism that was levelled
apainst these grantees. Most of these
grants arose after the Mutiny. It was
called a mutiny by the British Gov-
vernment, but in the course of the
wext two years we shall have certain
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volumes that will throw a flood of light
upon what our people did in those
memorable days and then perhaps we
shall have to re-value the 2ssessment
of what happened in those days. There-
fcre it is likely—I would not like to
anticipate what the authors of these
volumes are going to tell us—but we
are considering at present as to how
to present the history of the Freedom
Movement about one hundred years
ago. Whatever might have been the
result of that movement. the British
Government thought that those who
supported them were entitled t0
certain pensions and therefore the
British Government gave certain pen-
sions, which are gradually dwindiling
down: Mind, they are not what they
were in 1857 or before 1860; they are
gradually dwindling down. We have
also to take into account another
circumstance. It is possible to believe
that most of these grantees fought
against India’s freedom, or they fought
in favour of the foreign rulers of the
day. But those persons who got the
pensions, they took them, they enjoyed
them for life, and then they have died,
and their generations are enjoying
the pensions only to a small exient
You will kindly understand that the
extent of pension so far as this cate-
gory of pension is concerned is ex-
tremely small; in some cases it is
mostly below sixty rupees. That 18
what is being given to them, given
to the descendants of these grantees.
entirely on humanitarian  grounds.
There are widows with no children.
&nd the greatest consideration that
the Government had placed before
themselves was the consequences of
the stoppage or the sudden abolition
of these pemsions. Therefore Govern-
ment took a decision that whatever
might have been the reasong that led
tc the grant of these pensions, here
we have to take into account a realis-
tic view. Here we have persons who
are the descendants of, what some
hon. Members have called, ‘traitors’.
But after all they are the descendants,
and when the present pension that
they are énjoying, as from 1950 or
1951, was taken into account, Govern-
ment found as a matter of fact that
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most of the persons who enjoyed these
pensions had absolutely no affluent
circumstances in their favour at all.
They are from a poor and indigent
class of people. The original grantees
had died a long ago. They are absolute-
ly poor persons. In these circum-
stances, Government had to take into
account what I have already stated as
a compassionate consideration, name-
ly whether, when rightly or wrongly
for hundreds of years, these families
were enjoying certain doles or pen-
sions, it would be right, it would be
equitable, it would be czompassionate
in the modern set up of these poor
indigent families, all these pensions
should be immediately taken away
or whether some other decisions, con-
sistently with the respect of the nation
as also with a feeling of compassion
for these people should be taken. The
question was considered as I said
twice, in 1949 and 1951. The line
that the Government accepted was
that as far as possible, it would not
be proper to stop a pension while a
particular pensioner is alive. What
the Government have done now is that
they have practically accepted m
principle what the Mover has in his
mind in sponsoring ihis resolution,
namely, so far as this category of
pensions is concerned, Government
have already taken a decision that
these pensions would be abolished for
ever and those pensions would lapse
the moment the holders of these
pensions die. Such persons are not
many. I would assure the House that
in the course of *th® next few years,
all these pensions would automatically
lapse.

Shri K. K. Basu (Diamond Har-
bour) : That is an insult to the
hon. Minister behind whose duty it
is to protect the lives of all people.

Shri Datar: Let us not push things
to their cruel limits as was done by
some of our misled Indians as early
as 1857 and 1858. Even in the hour
of glory, we have to be magnanimous.
We have to be generous to the ex-
tent that we can go.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): Not to the
traitors.
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Shri Datar: Let me finish. So far
as the present pensioners are concern-
ed, they are not traitors. They are the-
descendants of traitors. There is also
one point which you have to take in-
to account, namely whether it would.
be proper in a poor country like India
to immediately take away or snatch
away the smallsource of subsistence:
that these families have, and throw
them into the streets? Here comes:
what I said as the ethical side of the
question. Government considered and
decided that so far as the political
pensions, especially for service in.
favour of the British, were concerned,
these should be abolished, not from.
today but with effect from the death
of the present pensioners.

Dr. Ram Subhag Singh: There is
contradiction in his speech. First the-
hon. Minister said that the whole:
question w#l be re-examined, Now he
is contradicting himself.

Shri Datar: I am pointing out the-
circumstances. I am not in any way-
prejudging what the Government.
would do. I am merely pointing out
both sides of the question.

Dr. Ram Subhag Singh: Where is:
the Government view? Bring forward
the Government view.

Shri Datar: I am merely defending -
what we did in 1949 and 1951, The
whole question was examined and &.
solution was arrived at on the basis-
of the grounds that I have mentioned
here. Whether thele grounds are valids«
today in the light of what has been:
stated here and what has been put
very strongly here by the Members
of this House, Government will have-
naturally to consider, because Govern-
ment have to carry out to the largest
extent possible the wishes of this
honourable House. Therefore, I~
again repeat that whatever I have:
said was only in justification of what-
the Government did. Let not other-
considerations be brought in here be-
cause the amount, as I stated to you,.
is also small.

Shri Bhagwat Jha Azad: It is a-
question of principle; not the amount...
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Shri Datar: I am pointing out also
the question of principle. So far as the
amount is concerned, it was Rs. 66,000
and odd. Out of this sum, a sum of
Rs, 12,000 bas been surrendered by His
Highness the Agha Khan. A sum of
Rs. 5,100 has been held in abeyance
because the holders of these pensions
have already gone to Pakistan. The
balance remains. They are mostly
small amounts. Therefore, I pointed
out to the House that the Government
and the House should consider whe-
ther these small amounts....

_ Some Hon. Members:. What is the
total?

Shri Datar:. The total is, Rs. 66,000
minus Rs. 12,000 minus Rs. 5,100,
sbout Rs 49,000: to all the persons.

Shri M. P. Mishra: There are similar
-other pensicns which cannot be des-
cribed as political, but are nonetheless
on the same level. In answer to a
-question, it was said that Rs. 5 or 6
Jakhs are paid under this category.

Shri Datar: If I am given some
time, I am prepared to explain the
‘whole position.

Shri M. P. Mishra. A sum of Rs, 2
‘lakhs or so is being paid to the family
Mir Jaffar alone.

Shri Bhagwat Jha Azad: What about
that?

Shri Datar: So far as the present
resolution is concerned, it deals only
with political pensions which are
given as rewards for services rendered
to the British. There are also other
kinds of pensions. Some pensions have
been given under an Act. In some
cases, pensions have been given in
return for property that was ceded to
the British Government, and that has
now come to us. In some cases, ceriain
capital investments of the Rulers
were transferred to the State exche-
quer and what is practically known
as political pension, is only interest
that is being given to the holders or
to the descendants of those holders.

Shri B. N. Misra (Bilaspur-Durg-
Raipur): Why not call it interest? Why
call it pensions?

Shri Datar: There is no objection.
The ex-Rulers are there: the Nawab
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of Surat, the Nawab of Oudh and
others. In some cases the British Gov-
ernment have taken their properties;
we have got that property also. There
are also other classes of persons whose
properties have been taken away. '
They are being paid political pensions
because properties have been taken
away from them. It is more or less
by way of compension. Therefore you
will see that the other categories of
pensions are either compensatory or
exr gratia. In all cases, the total
amount would be about Rs. 20 lakhs.
So far as the first class of the former
Rulers were concerned—the word
*former’ is to be understood in refe-
rence to those Rulers who ceased to be
Rulers on the advent of the British
rule here—Government are anxious to
reduce the amount as far as possible.
What the Government have dune is
to take away or abolish all those allo-
wances which are given to the rela-
tives or dependents of those former
Rulers. Whenever there are only
direct heirs or descendants of the ori-
ginal families of former Rulers, before
the British regime, they alone will be
admitted. As regards the amounts
that were granted out of consideration
for certain public institutions, charit-
able institutions, like temples and
mosques, the line that the Government
have taken is whether the purposes for
which these grants were made, are
be:ing carried out and the amount uti-
lised for the proper maintenance of
the temples or mosques as the case
may be. Therefore, Jou will see that
the Governmént are anxious to put an
end to all political pensions as early
as possible. Government have already
started the process of putting an end
to all life pensions the moment life
passes away.

Shri K. K. Basu: Do you accelerate
this process?

Shri Datar: We are not going to
put an end to their lives.

Shri M. P. Mishra: It is better to
put an end to their pensions than to
wish death for them.

Shri Datar: We are not wishing.

Shr: D. C. Sharma: 1t is a strange
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kind of compassion that the hon.
Minister is showing to these people.

Shri Datar: It is the right kind of
compassion, if I were to say, according
to Gandhiji’s ideology. Of course, that
is entirely immaterial here; let us
not bring Gandhiji’s name here. I was
.surprised to find Gandhiji's actions
being defended by my hon. friends
there.

Shri Punnoose: You think we do
not know him. (Interruptions).

Shri Datar: There is no such thing
as Gandhiji being in the grave. But
sometimes people will turn in their
graves when they find strange sup-
porters.

I would not like to continue the dis-
cussion long. I would convey to my
hon. friend, the sponsor of this Resolu-
tion, that Government would consi-
der the whole question afresh, especi-
ally in the light of the volume of opi-
nion that has been expressed oh the
floor of the House. Government will
have the whole question examined,
and I assure the House that Govern-
ment will take a very proper decision,
in as satisfactory a manner as pos-
sible to this House.

Dr. Suresh Chandra: Are we to
understand from the assurance given
by the Minister that these political
pensions will continue up to the life
-of these people?

Mr, Chairman: He has stated it.

Shri Datar: I have already stated
it very clearly. (Interruptions)

Shri K. K. Basu: They want a post
‘mortem examination.

Mo ¥ W Fag: @ TE@-
qarfzy # q@ P FT R safwal
F W fomy AR 99 § § S gEwy |
™ g F1 faow fear sk § =Y
qEE agT I & W) ST AW A F
FT SATRT FF FWAT § |

ot IR W 7w fvogw
AT A T F AR A gfag
1 3F W IT F AW A} @ T A
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Mr. Chairman: I may now put it to
the House. The hon. Member wants to
withdraw his Resolution. Has the
hon. Member the permission of the
House to withdraw his Resolution?

Some Hon. Members: Yes.
Some Hon. Members: No.

Mr. Chairman: As there is no
unanimity, I have to put the motion,
that is the resolution, to the House.
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4 Political Pensions

[Mr. Chairman]

The question is:

“This House is of ,opinion that
all political pensions granted
under the British regime in India
as rewards for services rendered
to the British be forthwith
terminated.”

Dr. Ram Subbag Singh: May 1
know whether the House is not in a
position to give permission to with-
draw?

Mr. Chairman: When there is objec-
tion, I have to put the motion or the
resolution to the House.

Shri B, R. Shastri: We want a wri-
ten division.

Shri K. K. Basu: We will request
that at least the bell be rung and then
the vote taken.

Mr. Chairman: All right.

Shri K. K. Basu: Let us divide; it
won’t take more than 7 or 8 minutes.
It is a very important issue. We very
humbly request you to let us divide;
it won't take much time.

Mr, Chairman: After all you may
insist that the names may be record-
ed.

Shri K. K. Basu: If it is so, the
names of the persons who are in
favour of the Resolution may be re-
corded and also of those who are
against.

Mr. Chairman: Those who are in
favour of the Resolution may rise in
their seats.

They are: Shri S. L. Saksena,
Shrimati Renu Chakravartty, Shri
Sadhan Gupta, Shri R. R. Shastri,
Shri M. S. Gurupadaswamy, Shri
Damodara Menon, Shri R. N. Singh,
Shri K. K. Basu, Shri N. B. Chow-
dhury, Shri Punnoose, Shri Ramji
Verma, Sardar Hukam Singh, Shri
B. C. Das, Shri Amjad Ali, Shri Nand
Lal Sharma, Shri Deogam, Pandit
Balkrishna Sharma, Shri Ram Shankar
Lal, Shri B. N. Kureel, Shri B. N.
Mishra and Dr. Suresh Chandra.

Now, those who are agaist the Re-
solution may rise in their seats.
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Weights and Measures

It is a large number. The Resolu-
tion is lost.

The Resolution was negatived

. Some Hon. Members: Sir, the neut-
rals may also be noted.

&t FTTo JTo WA © qg W A
FX foan 917 fF g7 qae a8 e Q@
g
RESOLUTION RE: WEIGHTS AND

MEASURES

Shri Achuthan (Crangannur): I beg
to move:

“This House is of opinion that
Government should take neces-
sary steps to introduce uniform
weights and measures throughout
the country and to make penal the
use or possession of any other
weight or measure.”

I think this is a simple resolution
and the idea will be acceptable to
all, In fact, the first portion of the
resolution is more important. The
weights and measures play an impor-
tant part in the means of exchange
and our economic activities. In fact,
the question of weights and measures
has engaged the attention not only of
the modern world but even from the
ve.y ancient times. According to the
records available, even in the Medite-
rranean countries, in Egypt and in
Babylonia, the question of having
standards for linear measurements,
standards for weights, for volumes,
e¢tc, had been accepted. Then, they
had adopted not a very scientific or
symmetrical system, but just used
tangible objects as the standard for
measurements, as for example, cubic
and foot for linear measurements, It
grew with the economic activities in
the several countries and the system
had been examined from time to time
and now, there are some vague
systems or standards of weights and
measures throughout the country, In
fact, it is a common language of quan-
tity between the buyer and the seller.
The unit may be determined by any
phenomenon. Let us know more
about that. It is some sort of a rela-






